Li sted on : ) . 2017

Court No.
ltem:
SECTI ON- 1 |
I N THE SUPREME COURT OF | NDI A

CRIM NAL APPELLATE JURI SDI CTI ON
CRIM NAL M SCELLANEQUS PETITION NO 2397 OF 2017
(Application for exenption from surrendering)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO OF 2017
Sanjiv Kumar Tri pat hi ... Petitioner(s)
VERSUS

State of Uttar Pradesh ... Respondent (s)

OFFI CE REPORT

The nmatter above nentioned has been filed by M. Raj Kumari
Banj o, Advocate on behalf of Petitioner against the Judgnent and
Order dated 23'¢ Septenber, 2016 of the H gh Court of Judicature
at Al |l ahabad, Lucknow Bench, Lucknow, Uttar Pradesh in Crim nal
Appeal No. 1488/2013.

It is submtted that instant matter is tagged with SLP
(Crl.) No. 1170 of 2017 @C|.MP. No. 1668 of 2017 as both are
arising out of comon order, hence listed together.

It is further submtted that M. Harish Pandey, Advocate has
filed caveat on behal f of the caveator.

The matter above nentioned is l|listed before the Hon'ble
Court with this office report.

DATED this the 9th day of February, 2017.

ASSI STANT REG STRAR
COPY TO

Ms. Raj Kumari Banju, Advocate
M. Harish Pandey, Advocate
o ASSI STANT REGQ STRAR



